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1. INTRODUCTION:

An Original Application No. 76/2022 (IA No. 107/2022 and LA. No. 139/2022) has
been filed by Mr. Ibra Mashnaji Konapure & Ors V/S Union of India & ors, before Hon’ble
National Green Tribunal (NGT), Western Zone, Pune. The matter pertains to project “M/s
Seven Eleven Club” in their starred Hotel- Commercial building at at survey no. 52/1, 52/2,
52/3,67/1,67/2, 67/4, 67/5, 67/6, 81/2, 81/4. village Navghar, Mira Bhayander, District Thane,
Maharashtra. As per NGT order, it is alleged that illegal construction as some of the facilities
of the Seven Eleven Hotel like sports club, recreational ground, lawns etc were found to have
been constructed on reclaimed mangrove forest and water body which was barred under law as
per CRZ Notification, 2011.

2. The Hon’ble NGT has passed an order dated 19.9.2022 in the subject matter, The para
13 of the said order is reproduced as follows:

“We deem it just and proper to call a report on the matter in issue in present application
Jrom a Joint Committee of
i The Principal Secretary, Environment Department, State of Maharashira
ii.  Principal Chief Conservafor of Forest, Maharashtra
fli.  one representative from the MCZMA
iv.  Mira Bhayander Municipal Corporation

The Committee is directed lo visit the place and submit a factual and action taken report
within four weeks. The MCZMA will be nodal agency for coordination and logistic
support. The report in the matter be filed by the Committee within Jour weeks by email
at ngt-pune(@gov.in in preferably in the form of searchable PDF/ OCR support PDF
and not in the form of image PDF. Applicant is directed to supply the required
documents and copy of the application to the members of the Committee within a week
Put up with the report on 7.11.2022"

Copy of the Hon’ble NGT order dated 19.9.2022 is attached as Annexure 1
3. Taking into consideration the above said Hon’ble NGT order, a Joint Committee was

constituted by the Maharashtra Coastal Zone Management Authority (MCZMA) vide its order
dated 6.10.2022. Copy of the said Joint Committee order is attached as Annexure 2




2. JOINT COMMITTEE MEETINGS

FIRST MEETING:

The first (1) meeting of the Joint Committee was held on 10" October, 2022 in the
chamber of Secretary, Environment & Climate Change Department, GoM, After detailed
discussion and deliberation, the Joint Committee decided that:

a) MBMC to provide details as to whether the construction has been carried out in
CRZ area, as per approved CZMP, 1991 and date on which the construction is
started on the site.

b) NCSCM to provide a report on re-examination of the High Tide Line delineated
in the approved CZMP, 2011 pertaining to site of starred hotel / club house.
NCSCM to also provide details with superimposition of the project layout with
survey numbers on Approved CZMP, 1991 and 2011.

c) After receipt of above said reports from the MBMC and NCSCM, Chennai, the
Joint Committee will make a site visit.

d) Hon’ble NGT need to be appraised about the WP No. 35/2021 (Faiyyaz Mullaji
V/s The Secretary, UDD and ors) and recent order dated September 29, 2022
passed by the Hon’ble High Court.

SECOND MEETING:

The second (2") meeting of the Joint Committee was held on 20t July, 2023 at Dalamal
House, Environment &CC Department at 4.00 pm through Video Conferencing (VC). The
Joint Committee discussed the report of the Mira Bhayander Municipal Corporation (MBMC)
and preliminary report from National Centre for Sustainable Coastal Management (NCSCM),
Chennai received in the matter and decided that Joint Committee shall make a site visit at the
carliest so that final report could be submitted to Hon’ble NGT, Pune. Director, Env&CC
assured that site visit would be scheduled at the earliest and accordingly, Joint Committee will
be informed. The NCSCM, Chennai would be requested to be present for the site visit.

Subsequently, the Joint Committee visited the site under reference on 18™ August, 2023.

THIRD MEETING:

The Third (3) meeting of the Joint Committee was held on 5% February, 2024 in the chamber
of Principal Secretary, Environment & Climate Change, GoM at 11.30 am. The Joint
Committee discussed the NCSCM report received in the matter which has shown the status of
the plot in question and construction as per the recently approved CZMP under CRZ
Notification, 2019 and approved CZMP under CRZ Notification, 2011 and CZMP under 1991
Notification. With respect to mangroves, the PCCF, mangrove cell has submitted its report
in the matter.

The Joint Committee after deliberation decided that a NCSCM report received in the matter
should be submitted before Hon’ble NGT as part compliance of the Hon’ble NGT order.
Further, Hon’ble NGT to be kindly requested for grant of short period of further time for
submission of the Joint Committee report.

Copies of minutes of 1%, 2" and 3" meetings of Joint Committee are attached as Annexures
3.4 and 5 respectively.
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3. SITE VISIT OBSERVATIONS

PREFACE:

The Joint Committee noted that An Original Application No. 76/2022 (1A No. 107/2022
and I.A. No. 139/2022) has been filed by Mr. Ibra Mashnaji Konapure & Ors V/S Union of
India & ors, before Hon’ble National Green Tribunal (NGT), Western Zone, Pune. The matter
pertains to project “M/s Seven Eleven Club” in their starred Hotel- Commercial building at at
survey no. 52/1, 5212, 52/3, 67/1, 67/2, 67/4, 67/5, 67/6. 81/2, 81/4, village Navghar, Mira
Bhayander, District Thane, Maharashtra. As per NGT order, it is alleged that illegal
construction of some of the facilities of the Seven Eleven Hotel like sports club, recreational
ground, lawns etc were found to have been constructed on reclaimed mangrove forest and water
body which was barred under law as per CRZ, Notification, 2011.

2. The Hon’ble NGT passed an order dated 19.9.2022 in the matter, directing as follows:
“We deem it just and proper to call a report on the matter in issue in present application
from a Joint Committee of
L. The Principal Secretary, Environment Department, State of Maharashtra
it.  Principal Chief Conservator of Forest, Maharashtra
Iil.  one representative from the MCZMA
.  Mira Bhayander Municipal Corporation
The Committee is directed to visit the place and submirt a Jactual and action
taken report within four weeks. The MCZMA will be nodal agency for coordination and
logistic support. The report in the matter be filed by the Committee within four weeks
by email at ngt-pune@gov.in in preferably in the form of searchable PDF/ OCR support
PDF and not in the form of image PDF...”

JOINT COMMITTEE:

3. Considering the Hon’ble NGT order dated 19.9.2022, a joint committee comprising the
members from the Environment &CC Department, PCCF Forest, representative of MCZMA
and MBMC was constituted vide order dated 6.10.2022 in the matter, The First (I*Y) and Second
(2") meeting of the joint committee was held on 10.10.2022 & 20™ July, 2023 respectively.
Subsequently, the Committee decided to visit the site.

SITE VISIT & OBSERVATIONS:

4. The Joint Committee comprising Principal Secretary, Environment &Climate Change
Department, APCCF, Mangrove Cell, Forest Department, Municipal Commissioner, Mira
Bhayander Municipal Corporation along with Assistant Director Town Planning (ADTP),
MBMC & other officials and representative of MCZMA visited the project site of M/s Seven
Elevan Club at Mira Bhayander, District Thane on 18 August, 2023. The Applicant &
representatives from Seven Club were present for the said site visit,

5. The Committee during the site visit gave an extensive hearing to the applicant and heard
representatives from Seven Club as well. After visiting the site and deliberations, the Joint
Committee observed & noted the following;

i.  The site of M/s Seven Eleven Hotels Pyt Ltd is situated near the Vasai creck in Navghar
village, Mira Bhayander Municipal Corporation (MBMC) of District Thane.




ii.

iii.

iv.

vl.

vil.

viil.
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The site comprises of L shaped hotel building (Basement + Ground + 4 floors) and
other facilities like Swimming pool, Pathways, Lawn, Fencing. The area around the
project site is developed with existing buildings and infrastructure, road etc.

The small creeklet water body emanating from the main vasai creek flows near the
project site. On the bank of the Main Vasai creek, intertidal areas/ low laying areas and
mangroves vegetation is observed.

Mangroves are not observed on the project site.

The Committee discussed whether the site is influenced by the CRZ area, considering
the approved CZMP, 1991 and 2011 and CZMP, 2019. The MBMC officials during the
site visit informed that the site was partly situated in CRZ area and partly outside CRZ
area as per the approved CZMP of the MBMC area under CRZ Notification, 1991 in
1:4000 scale prepared by the Centre of Earth Science and Studies (CESS), Kerala.
Initially, in the year 2008, the MBMC granted the 10D for the project and then in the
year 2015, 2017 and 2018 granted the commencement certificates for the building
construction on the site. The MBMC officials submitted that the said permissions were
granted beyond CRZ area i.e. Non CRZ area, taking into consideration the approved
CZMP, 1991 in 1:4000 scale prepared by CESS, Kerala which was in force at the
relevant time,

Further, the ADTP, MBMC submitted that the survey was carried out considering
present conditions of the site and CZMP. It was informed by the ADTP that the hotel
building (L shaped) constructed is situated beyond the CRZ boundary line as per CZMP
of CESS Kerala, under CRZ, 1991. Only, road, lawns are constructed in CRZ area
without approval from the competent Authority.

The Joint Committee observed that as per the approved CZMP, 2011 and draft CZMP
under 2019, construction of Hotel building (L shaped) is beyond the CRZ line.

The Joint Committee during the site visit requested the NCSCM to examine the matter
in view of site observations and submit the report of project site layout vis a vis
approved CZMP under CRZ Notification, 1991 prepared by CESS, Kerala and
approved CZMP under CRZ Notification, 2011 and draft CZMP 2019 and presence of
bund along the creek, if any. The MBMC and office of APCF to provide its final report
in the matter,

Site visit report is attached as Annexure 6




978

4. REPORT OF THE NCSCM:

The Joint Committee noted that the NCSCM, Chennai has submitted its report. The said report
states as under:

After detailed discussion and deliberation in the site visit / meeting, it was decided that
NCSCM shall provide a report along with project level CRZ map, superimposing project layout
/ site infrastructure on the approved CZMP prepared as per CRZ Notification, 2019, The CRZ,
map and report prepared by IRS, Chennai as per approved CZMP prepared as per CRZ
Notification, 2011 and that the local level CRZ, map prepared ;by the Centre for Earth science

and studies (CESS/ NCESS) superimposing the project site prepared under CRZ Notification,
1991.

The project site (Seven Eleven Hotels Pyt Ltd) is located near the Vasai Creek in

Navghar village, Mira Bhayander Municipal Corporation (MBMC) of Thane District within
Latitude, Longitude of 19 18 4,40 N 72 52 32.902 E and 19 17 56.565N 72524472 E.
The project site has High Tide Line (HTL) on the Vasai Creek site, The Vasai creck banks have
broad intertidal areas with thick mangroves. Being a developed area, the CRZ area is between
HTL to 50 m or width of the creek whichever is less on the landward side and is classified as
CRZ II category as per approved CZMP under CRZ, Notification, 2019. Mangroves, Saltpan,
Settlements, Open Spaces and well established infrastructure such as road etc are observed
around the project site.

The approved CZMP of Maharashtra prepared as per the CRZ Notification, 2019 is
available with the NCSCM. Project boundary / layout data received from Mira Bhaiyander
Municipal Corporation (MBMC) through the MCZMA.

As per approved CZMP, 2019:

The project activities such as basement + GR + 4, infrastructures, swimming pool, badminton
court and tower fall out of the CRZ area. Road partially falls within the CRZ IA (50 m
mangrove buffer zone), Intertidal Zone (CRZ IB) and CRZ II categories. Minor part of the
basement + GR and Fencing wall within the CRZ IA (50 m mangrove buffer zone) category.
(which is not yet constructed)

* Review of HTL demarcated in the approved CZMP-201 1, in accordance with
amendment dated 26.11.2021 to CRZ Notification, 2019

As per amendment dated 26.11.2021 to CRZ Notification, 201 9, the HTL has to be restricted
up to the line along the bund / shuice constructed in the past, prior to the dated of notification
issued vide S. O. 114 (E) dated 19t February, 1991. The relevant clause of the amendment is
reproduced as follows:
“Provided that in case there exists a bund or a sluice gate constructed prior to the date
of notification issued vide S.0. 114(E) dated 19th February, 1991, the HTL shall be
restricted up fto the line along the bund or the sluice gate, however, in such a case, areq
under mangroves arising due to saline water ingress beyond the bund or sluice gate shall
be classified as CRZ-IA irrespective of the extent of the area beyond the bund or sluice
gate and such areas under mangroves shall be protected and shall not be diverted for
any developmental activities”

It is seen that in the approved CZMP as per the CRZ Notification 1991 , that the HTL has been
demarcated along the bund. The same bund exists on the ground even now. Accordingly, the

6
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HTL has to be revised in accordance with the amendment dated 26.11.2021 to the CRZ
Notification, 2019 and restricted upto the bund/ sluice Gate.
NCSCM has been appointed by MCZMA for the same work.

As per approved CZMP, 2011 and 1991:

The NCSCM report has annexed the approved CZMP, 1991 of CESS, Kerala & IRS, Chennai
2011 showing the L shaped main building, as per which, the main building is situated outside
CRZ area.

Copy of report of NCSCM is attached herewith as Annexure 7
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5. PERMISSIONS BY MIRA BHAYANDER MUNICIPAL CORPORA TION

The Join Committee deliberated with the officials of the MBMC, Collector office, Thane and
referred the reports dated 4.11.2022 and 8.2.2024 & other details in the matter and noted the
various permissions / approvals granted by the MBMC/ District Collector Thane,

The Joint Committee noted that the land under reference was agriculture land as per the 7/12
extract of the land. In the year 2008, the MBMC issued initial order of development and District
Collector, Thane granted the Non Agriculture (NA) order in the matter.

As per the Development Plan of the MBMC area, the land bearing S. No. (Old) 265/2 to 3,
266/1 to 6 and S. No. 257/1 to S New S. No. 81/2 to 4, 67/ 1 t0 6 and 52/1 to 3) is situated in
No Development Zone and affected by 30 m wide DP road.

Various permissions granted from time to time from year 2008 is as follows:

1) The IOD (initial order for development) by MBMC on 16.2.2008

2) NA order by District Collector, Thane on 9.4.2008

3) Commencement Certificate (CC) by MBMC on 19.11.2015

4) Revised CC (Basement + Ground + 1% floor) by MBMC on 18.2.2017
5) Revised CC (Basement + Ground + 4% floor) by MBMC on 30.10.2018
6) Part occupation certificate (Part OC) by MBMC on 3.11.2018

7) Part occupation certificate (Part OC) by MBMC on 9.1.2020

The approved CZMP of 2005 for Mira Bhayander Municipal Corporation area under CRZ
Notification, 1991 was inforce and being used by MBMC for granting the building permissions.
As per the said CZMP, the site under reference partly falls within CRZ limit from the tidally
influenced water bodies and partly outside the CRZ area limit (i.e. Non CRZ area). The building
permissions are granted beyond CRZ area i.e Non CRZ area. The Joint Committee observed
the sanctioned plan of the MBMC wherein the CRZ line was shown and L shaped hotel building
& swimming pool is beyond CRZ line.

The MBMC report states that it can be assumed that construction has started on the sife after
grant of building permission in the year 2015.

As per report provided by MBMC, following are attached as Annexures:
a) DP plan of the site showing the L shaped building — Annexure 8
b) Approved CZMP, 2005 showing the L shaped building construction — Annexure 9
¢) District Collector NA order — Annexure 10
d) Building plan of the year 2018 — Annexure 11
¢) Part OC granted by MBMC of 2020 & 2018 — Annexure 12
f) Land survey plan showing actual construction at site and its S. No. — Annexure 13
g8} Report of MBMC dated 4.11.2022 & 7.2.2204 are attached as Annexure 14
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6. REPORT QF THE MANGROVE CELL::

The Joint Committee perused the earlier minutes of the MCZMA and noted the earlier report
dated 17.2.2021 of the DCF, Mangroves Cell, which are part of the NGT order as well. The
said report is reproduced as below:

y
2)

3

4)

5)

6)

As per MRSAC map, Mangroves Forest and water body were present in Survey
No.50,51,68, 69 and 81 pt. in the year 2005

Google Image in the year 2009 to 2013 shows extension of Mangroves Forest and water
body in Survey No 67 as well.

systematic dumping of debris and destruction of mangrove on above mentioned survey
numbers happened right from the year 2015, onwards as it is visible on the Google
super timposed images.

As per the Google Earth super imposed maps, the main building of Seven Eleven Hotel
on. 5. No. 67 pt. and 81pt. is not located on the mangrove forest. However some of the
facilities like sports club, recreation ground, Lawn etc. are being constructed on the
reclaimed mangrove forest and water body.

These Land parcel are not a notified forest and it is not in the possession of the
Mangrove Cell.

Destruction of the mangrove and wetlands is an offence as per Environment Protection
Act. 1986 Hence, the Environment Department and District Collector may initiate
necessary action

District Collector report dated 15.2.2021 states about 9 FIR have been filed in the matter,
In view of the site visit, the office of Principal Chief Conservator of Forest (HOFF) submitted
its final report 15.3.2024. The said report is reproduced as follows:

1.

On verification of mangrove maps provided by Maharashtra Remote Sensing
Application Centre (MRSAC) using satellite data of the year 2003, it is found that no
mangroves in Survey numbers 52 and 67 but a little patch of mangroves in North
Eastern side of Survey No. 81,

M/s Seven Eleven Club has ‘L’ Shaped main building with Car porch situated at North
East corner within the Survey Numbers 67& 81. The main ‘L’ shaped building which
i located in the survey numbers 67 and 81 does not fall on mangroves and the North
East corner of the main building is approximately at a distance of 51 meter from the
mangroves as per MRSAC maps of 2005, The main ‘L’ shaped building is neither in
mangroves nor in Buffer zone of mangroves. However, the car porch on North East
corner side adjoining the main ‘L; shaped building is at a distance of 46.3 meter away
from the boundary of mangroves as per MRSAC maps of 2005

On the day of site verification, no Mangroves are seen in the three survey no. 52, 67 &
81.

The said area in Sr. No. 52, 67 & 81 is not in the poésession of Forest department and
15 neither notified as Reserved Forest nor as Protected Forest.

Copy of the said report dated 15.3.2024 is attached herewith as Annexure 15
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7. OBSERVATIONS

. The Ministry of Environment, Forest and Climate Change (MoEF&CC), New Delhi
had initially published the CRZ Notification on 19t February, 1991 under Environment
(protection) Act, 1986 with a view to conserve and protect the coastal environment and
regulation of development activities in coastal stretches. The CRZ Notification, 1991
identified the coastal stretches along the seafront and tidally influenced waterbodies as
Coastal Regulation Zone (CRZ) Areas. Under the said CRZ Notiication, 1991, Coastal
Zone Management Plan (CZMP) to be prepared by the States through Central Govt
authorized agencies.

. The Coastal Zone Management plan is prepared by the Authorized agencies of
MoEF&CC, New Delhi, Gol. Demarcation of the High Tide Line & Low Tides lines
along seafront & tidally influenced water bodies such as creek, estuaries etc along with
various categories of CRZ are the elements of the CZMP. The development in the CRZ
areas were to be regulated within the framework of Coastal Zone Management Plans
(CZMP) under CRZ Notification, 1991 and in accordance with provisions of CRZ
Notification, 1991.

. For Mira Bhayander Municipal Corporation, the Centre for Earth Science and Studies
(CESS, Kerala) which is Central Government Authorized agency had prepared the
CZMP in 1:4000 scale under CRZ Notification, 1991 and was sent to MBMC in the
year 2005.

. On 6" January, 2011, the MoEF&CC in supersession of earlier CRZ Notification, 1991
published new CRZ Notification, 2011. However, as per the said CRZ Notification,
2011 (amended from time to time), approved CZMP, 1991 was in force till 31* July,
2018. The CZMP of the CRZ Notification, 2011 was approved in Feb, 2019.

On 18" January, 2019, the MoEF&CC in supersession of earlier CRZ Notification,
2011 published new CRZ Notification, 2019, CZMP of the CRZ Notification, 2019 was
approved on Sep, 2023.

In the instant case, the Planning Authority, Mira Bhayander Municipal Corporation has
initially issued development permission for the proposal in the year 2008 and
subsequently, granted commencement certificated from time to time due to revision in
the plans upto year 2018. Part Occupation Certificate has also been granted in the year
2018 & 2020. At the relevant time (year 2008 to 2018), when the construction
permission were granted and constructed progressed, the CZMP under CRZ
Notification, 1991 was in force and MBMC has used the said CZMP for granting the
building permissions. As per the said CZMP, 1991, the project site covering S. No.
81(pt), 67(pt) and 52(pt) is partly situated in CRZ I (ii) i. e intertidal area and partly in
CRZ 111 and considerable portion of the site is outside CRZ area. As per the MBMC
report, the building plans were sanctioned in Non CRZ area of the site under reference.
The MBMC has submitted the ground survey report as per which, the main L shaped
building is located in part of 8. No. 67 and 52 which is outside CRZ area.

. As per the said CZMP' prepared by CESS, Kerala in 1:4000 scale under CRZ

notification, 1991, the main building (L) shaped in part of S. No. 67 and 52 is outside
CRZ area, as per ground survey of MBMC and position of S. No. 67 and 52 on CZMP
under CRZ notification, 1991. Moreover, the superimposition of main building on
approved CZMP under CRZ Notification, 2011 and 2019 as per IRS& NCSCM report

10
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shows, the main building is outside CRZ area. Hence, the construction of main building
(L) shaped is outside the purview of CRZ norms.

8. As per the report of the NCSCM, considering approved CZMP under CRZ, Notification,
2019 which is presently in force, road partially falls within the CRZ 1A (50 m mangrove
buffer zone), Intertidal Zone (CRZ IB) and CRZ II categories. Minor part of the
basement + GR and Fencing wall within the CRZ IA (50 m mangrove buffer zone)
category. The ADTP, MBMC has informed that the minor portion of basement + GR
is part of future proposed plan and not yet constructed on the site.

9. At the end, in view of above, it is concluded that, at the relevant time, when the
permissions were granted by MBMC during the period 2008 to 2018, the CZMP
prepared by CESS, Kerala was in force and used by the MBMC. As per the said map,
though the site under reference bearing S. No. 81pt, 67pt and 52ptis partly in CRZ area,
the MBMC has approved the building plans beyond CRZ line i.e. in Non CRZ area.
Hence, the said construction (L shaped) situated in Non CRZ area, is outside the ambit
of the CRZ regulation.

10. However, the car porch on North Bast corner side adjoining the main ‘L’ shaped
building is at a distance of 46.3 meter away from the boundary of mangroves, as
reported by mangrove cell. Thus, car porch is partly within 50 m mangrove buffer zone.
Further, it is observed that, the facilities/activities like, Lawns/RG, Pathway falls in
CRZ area as per approved CZMP and are constructed without permission. This amounts
to violation of MRTP as well as CRZ.

11. In the instant case, issues related to MRTP violations, like FSI violations etc, if any is
outside the purview of the joint committee, hence, not observed.

g = e pta—

(Pravin Darade) (Mahip Gupta)
Principal Secretary, Principal Chief Conservator of Forest,
Environment and Climate Change Dept, GoM Maharashtra

'-\\ L
~Haat(s R {_

P s kbl
(Sanjay S. Katkar) (Dr. Mahesh Shindikar)
Municipal Commissioner, Expert Member, MCZMA

Mira Bhayander Municipal Corporation

Date: 15" March, 2024
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Annexure 1

Item No.0S5 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)

Original Application No. 76/2022(WZ)
I.A. No. 107/2022(WZ) & I.A. No. 139/2022(WZ)

Mr. Ibra Mashnaji Konapure & Ors.

..... Applicant(s)
Versus

Union of India through Secretary MoEF &CC
& Ors. ....Respondent(s)

Date of hearing: 19.09.2022

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant(s) : Mr. Nitin Lonkar, Mr. S. S. Deshmukh, Mr.
Tanaji B. Gambhire, Mr. Ratan Bhingardive, & Mr. Vijay
Mhaske, Advocates along with Applicants

ORDER
1. [LA. No. 139/2022(WZ):- this application has been moved by the Applicant
seeking amendment in the original application whereby wrong survey no.69(part) is

prayed to be amended as survey no.67(part) and the consequential amendment.

2. Apart from that in paragraph no.8 of this application prayer is made to add
sub paragraph no.5(b) in original application no. 76/2022 wherein survey numbers
over which the construction by Respondent No.11/Project Proponent is said to have

been raised, is stated.

3. It is prayed that this paragraph should be allowed to be added.

4. We find that there is justification in allowing this application and accordingly,

it is allowed.

S. The Learned Counsel for the Applicant is directed to amend the original

application in course of the day today itself.

Page 1 0of 5

12



985

6. This Application has been moved with the prayer to direct the Respondents to
demolish the illegal structures at the site in question and restore the area to its
original position and further Respondent No.11/Project Proponent be directed to
deposit a heavy amount of compensation to the environment relief fund on the
Principle of Polluter Pays to meet out the damages caused to the public health,

property and environment.

7. The submissions made is that Respondent No.11/Project Proponent is
carrying out illegal building construction project “M/s. Seven Eleven Club” in their
starred Hotel-Commercial Building Project situated at survey nos. 52/1, 52/2,
52/3, 67/1, 67/2, 67/3, 67/4, 67/5, 67/6, 81/2 & 81/4, Village Navghar,

Mira-Bhayandar, District-thane, Maharashtra.

8. The submission is made by the Learned Counsel for the Applicant that vide
minutes of the 152th meeting of the MCZMA /Respondent No.4 dated 22.02.2021 at
item no.3 the complaints regarding construction on Starred Hotel/Club House were
considered which also contained the plot numbers. The relevant portion of the said
minutes is herein below:-

“Item No.3:Complaints regarding construction on starred hotel/club
house carried out by M/ s. Seven Eleven Hotels Put. Ltd. on Old S. no.
266/1 to 6, 265/2, 265/4, 267/2, 267/3 (new S. No.67/1 to 6,
81/2, 81/4, 52/2, 53/3) Village Navghar, Tal & Dist. Thane.

The Authority noted the detailed background of the matter. The
Authority is receiving persistent complaints through letters and emails
in the matter.
The matter was earlier deliberated in detailed in 1427 meeting of the
MCZMA held on 3Ist December, 2019. Reports from various
Authorities such as District Collector, MBMC, Mangrove Cell and
NCSCM, Chennai were sought.

Regarding mangrove destruction, the Authority noted the report of the
mangrove cell end District Collector received in the matter. The

Mangrove Cell report dated 17.2 202 states as follows:

Minutes of the 152t meeting (Day 2) of the Maharashtra Costal Zone
Management Authority (MCZMA) held on 22nd February, 2021 :-

Page 2 of 5
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1) As per MRSAC map, Mangroves Forest and water body were
present in Survey No.50,51,68, 69 and 81 pt. in the year 2005.

2) Google Image in the year 2009 to 2013 shows extension of

Mangroves Forest and water body in Survey No. 67 as well.

3) systematic dumping of debris and destruction all of mangrove

on above mentioned survey numbers happened right from the
year 2015, onwards as it is visible on the Google super imposed

images.

4) As per the Google Earth super imposed maps, the main building

of Seven Eleven Hotel on. S. No. 67 pt. and 81pt. is not located
on the mangrove forest. However some of the facilities like
sports club, recreation ground, Lawn etc. are being constructed

on the reclaimed mangrove forest and water body.

5) These Land parcel are not a notified forest and it is not in the

possession of the Mangrove Cell.

6) Destruction of the mangrove and wetlands is an offence as per

Environment Protection Act. 1986 Hence, the Environment

Department and District Collector may initiate necessary action.

District Collector report dated 15.2.2021 states about in 9 cases
FIR have been filed in the matter. After deliberation, the
Authority instructed that District Administration should pursue

the cases for taking action regarding the destruction of

Mangroves.

The Authority further noted that with respect to CRZ issue, reply is
awaited from the NCSCM & MoEF, New Delhi. Further, MBMC need to

provide additional information in the matter. Therefore, after detailed

discussion and deliberation, Authority decided to seek following

details in the matter:-

a) MBMC to provide details as to whether the construction is
started has been carried out in CRZ area, as per approved
CZMP, 1991.

b) MBMC to provide the date on which the construction is started

one site.

c) Reminder letter to be sent to NCSCM, Chennai and MoEF in the

matter.

After receipt of the report stated above, the matter would be taken up

in MCZMA meeting for further appropriate decision in the matter.”

14
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9. It is apparent from the above minutes of the meeting that the complaints
were already made in respect to the illegal construction as some of the facilities
of the Seven Eleven Hotel like sports club, recreation ground, lawn etc were
found to have been constructed on reclaimed mangrove forest and water body

which was absolutely barred under law, as per CRZ Notification, 2011.

10. Therefore, we find that substantial question affecting the environment is

made out in the present matter and we admit this Application.
11. Issue notices to the Respondents, returnable within four weeks.

12. Applicant is directed to provide copy of the application and relevant

documents to the respondents within a week.

13. Respondents are directed to submit their reply affidavits within by the

next date.

14. Applicant is also directed to take necessary steps for service upon the

respondents by both ways and also through available email.

13. We deem it just and proper to call a report on the matter in issue in

present application from a Joint Committee consisting of:-

(i) The Principal Secretary, Environment Department, State of
Maharashtra;
(ii) The Principal Chief Conservator of Forest, Maharashtra;

(iiij One Representive from the Maharashtra Coastal Zone Management

Authority(MCZMA);

(iv)  Mira Bhayander Municipal Corporation (MBMC).

15. The Committee is directed to visit the place and submit a factual and

action taken report within four weeks. The Maharashtra Coastal Zone

Page 4 of 5
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Management Authority (MCZMA) will be the nodal agency for coordination

and logistic support.

16. The report in the matter be filed by the Committee within four weeks by e-
mail at ngt-pune@gov.in preferably in the form of searchable PDF/ OCR Support

PDF and not in the form of Image PDF.

17. Applicant is directed to supply the required documents and copy of the

application to the members of the Committee within a week.

18.  Put up with the report on 07.11.2022.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
September 19, 2022
Original Application No. 76/2022(WZ)

I.A. No. 107/2022(WZ & L.A. No. 139/2022(WZ)
JG

Page 5 of 5
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Annexure 2

MAHARASHTRA COASTAL ZONE MANAGEMENT AUTHORITY

Tel, No, : 22029388 No. QA 2022/CR3 /TC-4
E-mail :dirl.mev-mh@@nic.in Office of the -
Website; hitps://mczma.guov,in/ Maharashtra Coastal Zone Management Authority.

Environment & Climate Change Departinent,
15" floor, New Administrative Building,
Mantralaya, Mumbai- 400 032,

Date: 6.10.2022

ORDER

Subject: National Green Tribunal, Pune, Original Application No. 76/2022
(IA No. 107/2022 and I.A. No. 139/2022)
Mr. Ibra Mashnaji Konapure & Ors V/S Union of India & ors

Ref: Hon’ble NGT order dated 19.9.2022 in the subject matter.

An Original Application No. 76/2022 has been filed by Mr. Ibra Mashnaji Konapure
versus Union of India & Ors. The matter pertains to illegal construction of Hotel commercial
building project “M/s Seven Elevan Club” at survey no. 52/1, 52/2. 52/3, 67/1, 67/2. 67/4. 67/5.
67/6, 8172, 81/4, village Navghar, Mira Bhayander, District Thane, Maharashtra.

\

|

\

|

2 The Hon’ble NGT passed an order dated 19.9.2022 in the matter as per which. a report
is called in the matter from a Joint Committee consisting of (i) Principal Secretary,
Environment Department, State of Maharashtra (ii) Principal Chief Conservator of Forest,
Maharashtra iii) one representative from the MCZMA and iv) Mira Bhayander Municipal

Corporation.

3. Accordingly, a Joint Committee is hereby constituted as follows:

Sr . .Member Organization

No.

(1) Secretary, Environment Department, State of Environment & Climate
Maharashtra Change Dept

(i) Principal Chief Conservator of Forest, Maharashtra  Forest Department

(ili)  Dr. Mahesh Shindikar, Expert Member, MCZMA Representative of MCZMA

(iv)  Municipal Commissioner, Mira Bhayander Mira Bhayander Municipal
Municipal Corporation (MBMC) Corporation.

Director, Environment and Climate Change Department will be Member Secretary of
the above said Joint Commiitee.

’ 17
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4. As per the Hon'ble NGT order, the Joint Committee is directed to visit the place and
submit a factual and action taken report within four weeks. The MCZMA will be nodal agency
in the matter for coordination and logistic support. Copy of the above said order dated
19.9.2021 of the Hon’ble NGT is attached herewith.

This issues with the approval of competent Authority.

Yours.

% Sl i’vL
Director, Environment &CC and MS. MCZMA
To.
1) Secretary, Environment and Climate Change Department
2) Principal Chief Conservator of Forest, Maharashitra
3) Dr. Mahesh Shindikar, Expert Member, MCZMA
4) Municipal Commissioner, Mira Bhayander Municipal Corporation (MBMC)

Copy for information to:
L. Principal Seeretary, Environment & Chairman, MCZMA., Environment Dept. Room
No. 217, Annexe Building, Mantralaya, Mumbai.
2. Select File- TC 4

18



991 Annexure 3

MINUTES OF
1* MEETING OF JOINT COMMITTEE HELD ON 10™ OCTOBER, 2022

Subject: National Green Tribunal. Pune, Original Application No. 76/2022
(1A No. 107/2022 and L.A. No. 139/2022)
Mr. Ibra Mashnaji Konapure & Ors V/S Union of India & ors

Ref: 1) Hon ble NGT order dated 19.9.2022 in the subject matter
2) Joint Committee constitution order dated 6.10.2022

The Hon'ble National Green Tribunal (NGT) has passed an order dated 19.9.2022 in
the subject matter, directing as follows:

“We deem it just and proper to call a report on the matter in issue in present application
Jrom a Joint Conmittee of
i, The Principal Secretary. Environment Department, State of Maharashira

ii.  Principal Chief Conservator of Faorest, Maharashira

iii.  one representative fiom the MCZMA

iv.  Mira Bhayander Municipal Corporation
The Committee is directed to visit the place and submit a fuctual and action tuken report
within four weeks. The MCZMA will be nodal agency for coordination and logisiic
support. The report in the matter be filed hy the Conmmittee within four weeks by emuail
at ngt-puneigov.in in preferably in the form of searchable PDF/ OCR support PDF
and not in the form of image PDF. Applicant is directed to supply the required
documents and copy of the application to the members of the Committee within a week
Put up with the report on 7.11.2022

2 Accordingly, a .Iomt Committee was constituted by the Maharashtra Coastal Zone
Management Authority (MCZMA) vide its order dated 6.10.2022. Copy of the said order is
attached as Annexure I.

X A first (1*) meeting of the Joint Committee was held on 10™ October. 2022 in the
chamber of Secretary, Environment & Climate Change Department, GoM. List of the officer
present for the said meeting is attached as Annexure IL.

4. Director, Environment & Climate Change appraised the Joint Committee about the
subject matter of NGT order with respect to Hotel commercial building project “M/s Seven
Elevan Club™ at survey no. 52/1, 52/2. 52/3. 67/1. 67/2. 67/4, 67/5. 67/6., 8172, 81/4. village
Navghar, Mira Bhayander, District Thane. Maharashtra. He further appraised the complaint
matter regarding the alleged illegal construction of Hotel commercial building project “M/s
Seven Elevan Club” was deliberated in 142" and 152" meeting of the MCZMA held on
31.12,2019 and 22.2.2021 respectively, wherein the Authority heard the complainants and
noted the report of the MBMC and Mangrove Cell. The Joint Committee noted the decision
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taken in the 142™ and 152" meeting of the MCZMA. The MCZMA in its 152" meeting sought
certain details from the MBMC and NCSCM. Chennai which are as follows:
a) MBMC to provide details as to whether the construction has been carried out in
CRZ area. as per approved CZMP, 1991
b) MBMC to provide the date on which the construction is started on the site.
¢) Reminder letter to be sent to NCSCM. Chennai and MoEF in the matter.

Reply from the MBMC and NCSCM, Chennai is awaited in the matter. The Joint Commitice
felt that before visiting the site. in order to have more clarity, above said reports / information
from the MBMC and NCSMC. Chennai is necessary. Additional Principal Chief Conservator
of Forest (APCCF) and Expert Member, MCZMA were also of the same opinion. It was further
decided to communicate the same to MBMC and NCSCM. Chennai to submit the report
expeditiously. considering the NGT matter.

3. Assistant Director Town Planner (ADTP). MBMC informed the Joint Committee about
the various approvals granted for the said construction from time to time. He further appraised
about the High Court matter WP No. 35/2021 (Faiyyaz Mullaji V/s The Sccretary. UDRD and
ors) and recent order dated September 29, 2022 passed by the Hon'ble High Court. as per
which, the Corporation will proceed with the demolition of the subject construction which is
in excess of 0.2 FSI in terms of DCR 57 within two months from the date of order.

0. In the light above, after detailed discussion and deliberation. the Joint Committee
decided that:
a) MBMOC to provide details as to whether the construction has been carried out in
CRZ area, as per approved CZMP, 1991 and date on which the construction is
started on the site.
b) NCSCM to provide a report on re-examination of the High Tide Line delineated
in the approved CZMP. 2011 pertaining to site of starred hotel / club house.
NCSCM to also provide details with superimposition of the project layout with
survey numbers on Approved CZMP, 1991 and 2011.
¢) After receipt of above said reports {rom the MBMC and NCSCM. Chennai. the
Joint Committee will make a site visit.
d) Hon'ble NGT need to be appraised about the WP No. 35/2021 (Faiyyaz Mullaji
V/s The Secretary, UDD and ors) and recent order dated September 29. 2022

a!

29
Director, Enviromnmpa‘r

GoM
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Annexure [

List of officers present for the Joint Committee meeting:

I.
2.

LvE

o

Shri Pravin Darade. Secretary. Environment & Climate Department. GoM
Dr. V.C. Ben, Additional Principal Chief Conservator of Forest. Wildlite.
Western Region (Nominated by PCCF)- attended the meeting through
Video Conferencing.

Shri Narendra Toke. Director. Environment & Climate Department. GoM
Shri Abhay Pimparkar, Scientist L. Environment & Climate Change Depl.
GoM

Dr. Mahesh Shindikar. Expert Member. Maharashtra Coastal Zone
Management Authority- attended the meeting through Video
Conferencing.

Shri Hemant Thakur, Assistant Director Town Planning. Mira Bhaynnder
Municipal Corporation ( Nominated by Municipal Commissioner.
MBMC)

Shri Keshav Shinde, Town planner. MBMC

Shri Narayan Lulana, Advoate, MBMC

Smt. Vadake, Law Officer. MBMC
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994 Annexure 4

MINUTES OF
2nd MEETING OF JOINT COMMITTEE HELD ON 20% JULY, 2023

Subject: National Green Tribunal, Pune, Original Application No. 76/2022
(IA No. 107/2022 and I.A. No. 139/2022)
Mr. Ibra Mashnaji Konapure & Ors V/S Union of India & ors

Ref: 1) Hon’ble NGT order dated 19.9.2022 in the subject matter
2) Joint Committee constitution order dated 6.10.2022
3) 1%t meeting of the Joint Committee held on 10" October, 2022

A second (2"%) meeting of the Joint Committee was held on 20 July, 2023 at Dalamal
House, Environment &CC Department at 4.00 pm through Video Conferencing (VC) in the
matter of Original Application No. 76/2022 (IA No. 107/2022 and I.A. No. 139/2022). List of
the officials / members present for the said meeting is listed in Annexure I.

2 Director, Environment & CC appraised that pursuant to Hon’ble National Green
Tribunal Order dated 19.9.2022, first (1%) meeting of the Joint Committee was held on 10
October, 2022 in the chamber of Principal Secretary, Environment & Climate Change
Department, GoM. In the said meeting, the Joint Committee after detailed discussion and
deliberation, decided the followings:
a) MBMC to provide details as to whether the construction has been carried out in
CRZ area, as per approved CZMP, 1991 and date on which the construction is
started on the site.
b) NCSCM to provide a report on re-examination of the High Tide Line delineated
in the approved CZMP, 2011 pertaining to site of starred hotel / club house.
NCSCM to also provide details with superimposition of the project layout with
survey numbers on Approved CZMP, 1991 and 2011.
¢) After receipt of above said reports from the MBMC and NCSCM, Chennai, the
Joint Committee will make a site visit.
d) Hon’ble NGT need to be appraised about the WP No. 35/2021 (Faiyyaz Mullaji
V/s The Secretary, UDD and ors) and recent order dated September 29, 2022
passed by the Hon’ble High Court.

3. Now, today during the meeting, the Joint Committee discussed the report of the Mira
Bhayander Municipal Corporation (MBMC) and preliminary report from National Centre for
Sustainable Coastal Management (NCSCM), Chennai received in the matter and decided that
Joint Committee shall make a site visit at the earliest so that final report could be submitted to
Hon’ble NGT, Pune. Director, Env&CC assured that site visit would be scheduled at the
earliest and accordingly, Joint Committee will be informed. The NCSCM, Chennai would be

requested to be present for the site visit. T
Cypper sy

Director, Environment & CC, Department, GoM
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Annexure I

List of officers present for the Joint Committee meeting:

1. Dr. V.C. Ben, Additional Principal Chief Conservator of Forest, Wildlife,
Western Region (Nominated by PCCF)-

2. Shri Abhay Pimparkar, Director, Environment & Climate Change Dept,
GoM

3. Mr. Dhole, Municipal Commissioner, Mira Bhayander Municipal
Corporation(MBMC)

4. Dr. Mahesh Shindikar, Expert Member, Maharashtra Coastal Zone
Management Authority

5. Mr. Ghevar, Town Planner, MBMC
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MINUTES OF
3*d MEETING OF JOINT COMMITTEE HELD ON 5" FEB, 2024

Subject: National Green Tribunal, Pune, Original Application No. 76/2022
(IA No. 107/2022 and I.A. No. 139/2022)
Mr. Ibra Mashnaji Konapure & Ors V/S Union of India & ors

Ref: 1) Hon’ble NGT order dated 19.9.2022 in the subject matter
2) Joint Committee constitution order dated 6.10.2022
3) 1%t meeting of the Joint Committee held on 10 October, 2022
4) 2" meeting of the Joint Committee held on 20™ July, 2023

The Third (3*) meeting of the Joint Committee was held on 5" February, 2024 in the
chamber of Principal Secretary, Environment & Climate Change, GoM at 11.30 am. The Joint
Committee discussed the NCSCM report received in the matter which has shown the status of
the plot in question and construction as per the recently approved CZMP under CRZ
Notification, 2019 and approved CZMP under CRZ Notification, 2011 and CZMP under 1991
Notification. With respect to mangroves, the PCCF, mangrove cell has submitted its report
in the matter.

The Joint Committee after deliberation decided that a NCSCM report received in the matter
should be submitted before Hon’ble NGT as part compliance of the Hon’ble NGT order.
Further, Hon’ble NGT to be kindly requested for grant of short period of further time for

submission of the Joint Committee report. g ZW

Director, Environment & CC, Department, GoM

Annexure

List of officers present for the Joint Committee meeting:

1. S. V. Ramarao, Add. Principal Chief Conservator of Forest, Mangrove
Cell, Mumbai

2. Shri Abhay Pimparkar, Director, Environment & Climate Change Dept,
GoM

3. P.M. Shinde, Assistant Director Town Planning, Mira Bhayander

4, Dr. Mahesh Shindikar, Expert Member, Maharashtra Coastal Zone
Management Authority ( through online)

5. M.P. Gaund, Add. Tehsildar, Mira Bhayander.
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Annexure 6

SITE VISIT REPORT

Date: 18™ August, 2023
Place: Subject Site at Mira Bhayander -

PREFACE:

The Joint Committee noted that An Original Application No. 76/2022 (1A No. 107/2022
and I.A. No. 139/2022) has been filed by Mr. Ibra Mashnaji Konapure & Ors V/S Union of
India & ors, before Hon’ble National Green Tribunal (NGT), Western Zone, Pune. The matter
pertains to project “M/s Seven Eleven Club” in their starred Hotel- Commercial building at at
survey no. 52/1, 52/2, 52/3, 67/1, 6712, 67/4, 67/5, 67/6, 81/2, 81/4, village Navghar, Mira
Bhayander, District Thane, Maharashtra. As per NGT order, it is alleged that illegal
construction of some of the facilities of the Seven Eleven Hotel like sports club, recreational
ground, lawns etc were found to have been constructed on reclaimed mangrove forest and water
body which was barred under law as per CRZ Notification, 2011.

2. The Hon’ble NGT passed an order dated 19.9.2022 in the matter, directing as follows:

“We deem it just and proper to call a report on the matter in issue in present application
from a Joint Committee of

i, The Principal Secretary, Environment Department, State of Maharashira
ii.  Principal Chief Conservator of Forest, Maharashtra
jii.  one representative from the MCZMA
iv.  Mira Bhayander Municipal Corporation

The Committee is directed to visit the place and submit a factual and action
taken report within four weeks. The MCZMA will be nodal agency for coordination and
logistic support. The report in the maiter be filed by the Committee within four weeks
by email at ngt-pune@gov.in in preferably in the form of searchable PDF/ OCR support
PDF and not in the form of image PDF...”

JOINT COMMITTEE:

3 Considering the Hon’ble NGT order dated 19.9.2022, a joint committee comprising the
members from the Environment &CC Department, PCCF Forest, representative of MCZMA
and MBMC was constituted vide order dated 6.10.2022 in the matter. The First (1) and Second
(2" meeting of the joint committee was held on 10.10.2022 & 20 July, 2023 respectively.
Subsequently, the Committee decided to visit the site.

SITE VISIT & OBSERVATIONS:

§.  The Joint Committee comprising Principal Secretary, Environment &Climate Change
Department, APCCF, Mangrove Cell, Forest Department, Municipal Commissioner, Mira
Bhayander Municipal Corporation along with Assistant Director Town Planning (ADTP),
MBMC & other officials and representative of MCZMA visited the project site of M/s Seven
Elevan Club at Mira Bhayander, District Thane on 18" August, 2023. The Applicant &
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representatives from Seven Club were present for the said site” visit. List of officials/
representative present for the visit is attached as Enclosure I

5

The Committee during the site visit gave an extensive hearing to the applicant and heard

representatives from Seven Club as well. After visiting the site and deliberations, the Joint
Committee observed & noted the following:

ii.

iil.

iv.

vi.

vil.

viii.

The site of M/s Seven Eleven Hotels Pvt Ltd is situated near the Vasai creek in Navghar
village, Mira Bhayander Municipal Corporation (MBMC) of District Thane.

The site comprises of L shaped hotel building (Basement + Ground + 4 floors) and
other facilities like Swimming pool, Pathways, Lawn, Fencing. The area around the
project site is developed with existing buildings and infrastructure, road etc.

The small creeklet water body emanating from the main vasai creek flows near the
project site. On the bank'of the Main Vasai creek, intertidal areas/ low laying areas and
mangroves vegetation is observed.

Mangroves are not observed on the project site.

The Committee discussed whether the site is influenced by the CRZ area, considering
the approved CZMP, 1991 and 2011 and CZMP, 2019. The MBMC officials during the
site visit informed that the site was partly situated in CRZ area and partly outside CRZ
area as per the approved CZMP of the MBMC area under CRZ Notification, 1991 in
1:4000 scale prepared by the Centre of Earth Science and Studies (CESS), Kerala.
Initially, in the year 2008, the MBMC granted the IOD for the project and then in the
year 2015, 2017 and 2018 granted the commencement certificates for the building
construction on the site. The MBMC officials submitted that the said permissions were
granted beyond CRZ area i.e. Non CRZ area, taking into consideration the approved
CZMP, 1991 in 1:4000 scale prepared by CESS, Kerala which was in force at the
relevant time.

Further, the ADTP, MBMC submitted that the survey was carried out considering
present conditions of the site and CZMP. It was informed by the ADTP that the hotel
building (L shaped) constructed is situated beyond the CRZ boundary line as per CZMP
of CESS Kerala, under CRZ, 1991. Only, road, lawns are constructed in CRZ area

~ without approval from the competent Authority.

The Joint Committee observed that as per the approved CZMP, 2011 and draft CZMP
under 2019, construction of Hotel building (L shaped) is beyond the CRZ line.

The Joint Committee during the site visit requested the NCSCM to examine the matter
in view of site observations and submit the report of project site layout vis a vis
approved CZMP under CRZ Notification, 1991 prepared by CESS, Kerala and
approved CZMP under CRZ Notification, 2011 and draft CZMP 2019 and presence of
bund along the creek, if any. The MBMC and office of APCF to provide its final report

in the matter. o
%\9@(”%

Director, Environment & CC, Department, GoM
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999 Enclosure I

ATTENDANCE

Site Visit of Joint Committee held on 18.08.2023 in the matter of OA no. 76 2022

(Mr. Ibra M Konapure_ & Ors V/ Union of India & ors)
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Annexure 7

REPORT ON COASTAL REGULATION ZONE STATUS FOR THE PROJECT
SITE AT SURVEY NO 52/1,52/2,52/3, 67/1,67/2,67/4,67/5,67/6,81/2,81/4,
NAVGHAR VILLAGE, MIRA BHAYANDER, THANE DISTRICT,
MAHARASHTRA IN THE CASE OF O.A NO.76 OF 2022 IN THE HON’BLE
NGT (WZ)

for

Maharashtra Coastal Zone Management Authority (MCZMA)

Prepared By

(K NCSCM _,

National Centre for Sustainable Coastal Management
Ministry of Environment, Forest & Climate Change
Government of India

December 2023
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7.3. The local level CRZ map prepared by the Centre for Earth Science Studies
(CESS/NCESS), Trivandrum superimposing the project site on the approved
CZMP prepared as per the CRZ notification, 1991(Figure 3)

8.0. Summary and conclusions 5
REFERENCE

TABLES
Table 1: Project activities under CRZ classes (approved CZMP, 2019)

FIGURES

Figure 1: CRZ Map of Project Site Prepared in accordance with the approved CZMP of Maharashtra State as
per CRZ Notification, 2019

Figure 2: CRZ Map of Project Site Prepared in accordance with the approved CZMP of Maharashtra State as
per CRZ Notification, 2011

Figure 3: CRZ Map of Project Site Prepared in accordance with the approved CZMP of Maharashtra State as
per CRZ Notification, 1991
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Appendix - | (PLATES)

Plate 1: A view of the resort building/project site

Plate 2: Existing road within the project site

Plate 3: Existing drainage structure and mangrove patches

Plate 4: Waterbody near the project site

Plate 5: Waterbodies (Creek side) near to project site

Plate 6: Existing waterbody and earthen bund North eastern side of the project site
Plate 7: Mangrove swamp north eastern side of project site

Plate 8: Mangrove swamp near to project site
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REPORT ON COASTAL REGULATION ZONE STATUS FOR THE PROJECT SITE AT
SURVEY NO 52/1,52/2,52/3, 67/1,67/2,67/4,67/5,67/6,81/2,81/4, NAVGHAR VILLAGE, MIRA
BHAYANDER, THANE DISTRICT, MAHARASHTRA IN THE CASE OF O.A NO.76 OF 2022
IN THE HON’BLE NGT (WZ2)

1.0 Introduction

Pursuant to the Hon’ble National Green Tribunal order dated 19.9.2022 in the case of
ORIGINAL APPLICATION NO.76 OF 2022 in the Hon’ble NGT (W2Z), the first (1%) meeting of the
Joint Committee was held on 10" October, 2022 in the chamber of Secretary, Environment & Climate
Change Department, Government of Maharashtra. Subsequently, the site visit was held at the site on
18/08/2023. After detailed discussion and deliberation in the said site visit/meeting, it was decided that
NCSCM shall provide a report along with project level CRZ maps, superimposing the project layout / site
infrastructure on the approved CZMP prepared as per the CRZ Notification, 2019 (Refer Figure 1). The
CRZ Map and report prepared by Institute of Remote Sensing (IRS), Chennai as per the approved CZMP
prepared as per the CRZ notification, 2011 shall be used (Refer Figure 2) and that the local level CRZ
map prepared by the Centre for Earth Science Studies (CESS/NCESS), Trivandrum superimposing the
project site on the approved CZMP prepared as per the CRZ notification, 1991 shall be used (Refer
Figure 3). As per the amended memo of parties of the same case (ORIGINAL APPLICATION NO.76
OF 2022 (WZ)) dated 22.03.2023, NCSCM was impleaded as Respondent No. 12, on the request of the

learned counsel for the Applicant.

2.0. Objective

The objectives of the study are:
1. To prepare project level CRZ maps (1:4000 scale) superimposing the project layout with survey

numbers on the Approved CZMP, 2019.

3.0. Location

The project site (Seven Eleven Hotels Pvt. Ltd.) is located near the Vasai Creek in Navghar
Village, Mira Bhayandar Municipal Corporation (MBMC) of Thane District, Maharashtra, within the
Latitude, Longitude of 19°18'4.404"N 72°52'32.902"E and 19°17'56.565"N 72°52'44.72"E. The project
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site has High Tide Line (HTL) on the Vasai Creek side. The Vasai Creek banks have broad intertidal
areas with thick mangroves. Being a developed area, the CRZ area is between HTL to 50 m or width of
the creek whichever is less on the landward side and is classified as CRZ Il category as per the approved
CZMP under the CRZ Notification, 2019. Mangroves, Saltpan, Waterbody, Settlements, Open Spaces

and well-established Infrastructures such as Road, etc. are observed around the project site.
4.0. Data Source

The Approved CZMP of Maharashtra prepared as per CRZ notification, 2019 is available with
the NCSCM. Project boundary/layout data received from Mira Bhaindar Municipal Corporation
(MBMC) through the MCZMA.. The CRZ map prepared by IRS, Chennai as per per the approved CZMP
prepared as per the CRZ notification, 2011 and the local level CRZ map prepared by the Centre for Earth
Science Studies (CESS/NCESS), Trivandrum superimposing the project site on the approved CZMP
prepared as per the CRZ notification, 1991 shall be used (Refer Figure 3), were received from MCZMA,

Mumbai.

5.0. Re-examination of HTL for the project site and NCSCM observation and comments

5.1 Review of HTL demarcated in the approved CZMP-2011, in accordance with amendment dated
26/11/2021 to CRZ Notification, 2019

As per amendment dated 26/11/2021 to CRZ Notification, 2019, the HTL has to be restricted up
to the line along the bund/sluice constructed in the past, prior to the date of notification issued vide
S.0. 114(E) dated 19th February, 1991. The relevant clause of the amendment is reproduced

below.

“Provided that in case there exists a bund or a sluice gate constructed in the past, prior to the date
of notification issued vide S.0. 114(E) dated 19th February, 1991, the HTL shall be restricted up
to the line long along the bund or the sluice gate and in such a case, area under mangroves arising
due to saline water ingress beyond the bund or sluice gate shall be classified as CRZ-IA
irrespective of the extent of the area beyond the bund or sluice gate. Such areas under mangroves
shall be protected and shall not be diverted for any developmental activities.”
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It is seen that in the approved CZMP as per CRZ Notification, 1991, that the HTL has been
demarcated along the bund. The same bund exists on the ground even now. Accordingly, the HTL
has to be revised in accordance with the amendment dated 26/11/2021 to CRZ Notification, 2019

and restricted up to the bund/sluice gate.

6.0 Preparation of CRZ map superimposing the project boundary/layout on the approved CZMP.

Approved CZMP database of Maharashtra as per CRZ notification, 2019 is available with the
NCSCM. A CRZ map on 1:4000 scale was prepared using the Approved CZMP database of Maharashtra
as per CRZ notification, 2019. Project boundary/Project layout was superimposed on the above map
(Figure 1). Field investigation was carried on 11th February 2023 and on 18/08/2023 along with the
official representative of MCZMA and NCSCM scientist. The positions of HTL, ESA and existing
structure were captured using high precision Trimble GPS. Project boundary/Project layout was

superimposed on the above map. The field photos are shown in Appendix I.

7.0 Observation/Findings

7.1. Project activities under CRZ classes as per CRZ Map of Project Site prepared in accordance with
the approved CZMP of Maharashtra State as per CRZ Notification, 2019 (Figure 1)
Road partially falls within the CRZ 1A (50m Mangrove Buffer Zone), Intertidal zone (CRZ IB)
and CRZ 1l categories. Minor part of the Basement + GR and Fencing fall within the CRZ 1A (50m
Mangrove Buffer Zone) category. The project activities such as Basement + GR+4, Infrastructures,
Swimming Pool, Badminton Court and Tower fall out of CRZ area (Refer Figure 1 CRZ Map and
Table 1).
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Table 1: Project activities under CRZ classes (approved CZMP, 2019)

Approved CZMP of Maharashtra State as per CRZ Notification, 2011
CRZIA- | CRZIA-50m | CRZIB | CRZII- CRz Outside of CRZ
Mangroves Mangrove - CRzZ IVB - Classes
Buffer Zone | Intertida | landward | Waterbo
| Zone of HTL dy
- Road Road Road - -
- Fencing - - - -
Project (marginal
Activity portion)
(as given - - - - - Badminton Court
by - Basement + - - - -
MBMC GR (marginal
through portion)
MCZMA) - - - - - Basement + GR+4
- - - - - Infrastructures
- - - - - Swimming Pool
- - - - - Tower

7.2. The CRZ map prepared by the IRS, Chennai as per the approved CZMP prepared as per the CRZ
notification, 2011 (Figure 2).

The CRZ map prepared by the IRS, Chennai during December 2020 as per the approved CZMP prepared
as per the CRZ notification, 2011. The said map clearly shows the CRZ categories as well as the
proposed project (Figure 2).

7.3 The local level CRZ map prepared by the Centre for Earth Science Studies (CESS/NCESS),
Trivandrum superimposing the project site on the approved CZMP prepared as per the CRZ
notification, 1991(Figure 3)

The local level CRZ map prepared by the Centre for Earth Science Studies (CESS/NCESS), Trivandrum
during November 2001 superimposing the project site on the approved CZMP prepared as per the CRZ

notification, 1991. The said map also clearly shows the CRZ categories as well as the proposed project
(Figure 3).
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8.0. Summary and conclusions

% As explained in the preceding paras, it is seen from the approved CZMP as per CRZ Notification,
1991 that the HTL has been demarcated along the bund. The same bund exists on the ground even
now. Accordingly, the HTL has to be revised in accordance with the amendment dated 26/11/2021
to CRZ Notification, 2019 and restricted up to the bund/sluice gate. Such revisions of HTL and
CZMP based on the Bund/Sluice Gate amendment have already been undertaken in States such as

Goa and Kerala.

% The project site falls under the map no MH 83 and sheet no E 43A15/SE of approved CZMP of
Maharashtra as per CRZ notification, 2019.

% The project boundary/layout was superimposed on CRZ map on 1:4000 scale in accordance with the
approved CZMP of Maharashtra State as per CRZ Notification, 2019 (Refer Figure 1).

¢+ Project activities under the CRZ classes as per approved CZMP 2019 have been discussed and shown
in Table 1.

% The CRZ map (Figure 2) prepared by IRS, Chennai as per per the approved CZMP prepared as per

the CRZ notification, 2011, clearly shows the CRZ categories as well as the proposed project.

% The local level CRZ map (Figure 3) prepared by the Centre for Earth Science Studies
(CESS/NCESS), Trivandrum superimposing the project site on the approved CZMP prepared as per

the CRZ notification, 1991 also clearly shows the CRZ categories as well as the proposed project.
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Figure 1: CRZ Map of Project Site Prepared in accordance with the approved CZMP of Maharashtra State as per CRZ Notification, 2019
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Appendix |

PLATES

FEB/11/2023

Plate 1: A view of resort Building / Project Site

Plate 2: Existing road within project site
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Plate 4: Waterbodies (Creek side) near to project site
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Plate 5: Waterbodies (Creek side) near to project site

Plate 6: Existing waterbody and earthen bund North eastern side of the project site
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Plate 8: Mangrove swamp near to project site
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MIRA BHAINDAR MUNICIPAL CORPORATION

E BT 2 TTHY ARG WA, AV, 5. RN ST, TR, <)
‘ i (), @1 B ami - vo R Rou. \%
?%ﬁi‘: 022-28121455 Email ID : tp@mbmc.gov.in R o ﬁ
| TRTRRIAT (T
ST . /Y 2.0 3% 2022~ 2027 fgien:_67/99/2020
o Mz MR
1L Y Hﬁ'ﬂ', . : gt “'F ‘ % ”‘ '
— ST GRRY fRART sgavaae wiftisor (MCZMA)

15 a1 #sten, 7 FAAREE Ao,
FATG, Ha$-32.

vy - Alsagaw Jefher Hh. 265/24, 266/1.2.3456, 267/1.2.3(r)
81/2.4, 67/11.2,3.4.5.6 g 52/1,2,3(s1d=1) a1 SIAANT Aot Solaa Felg
BISUTAT_STEhIATSIEd.
National Green Tribunal Pune Original Application No. 76/2022
(/A No. 107/2022 and IA No. 139/2022)
Mr. Irba Mashnaji Konapure & Ors V/S Union of India & ors.
Heat - 1. A wd wla wae, uRew Remr, d@sdie gor aiese et
%. 76/2022 (WZ) IA No.107/2022(WZ) 1A No. 149/2022 (W2)
Aeher . 19/09/2022 V== 3maer.
S 2. 1. HAEh YAROT T AR ol [QHRT, HERTSE I5T MCZMA
' TS f& 06/10/2022 U wH & OA-2022/CR-3/TC-4

I TS SaY o
\6\>M 3. & 06/10/2022 Ush=ar uareaw BIﬁq?nﬂ' . 10/10/2022 Jshr

7)\\\ C 4, #A1. IR ARG, WU T g@HA FTeT BRI FS3eT
/y% . 11/10/2022 i o %. OA-2022/CR-3/TC4.
WYY 5 sem Rmrewrter e @it ® 35/2021 s JFepeTY
o4 p A 3T FAREEE 8. 29/09/2022 Jshr Jndwr.
A 2 M 6. . WleT AR aEd e . 18210/2010 w7 IRy

1. Wefeg ~rRIeET . 17/10/2022 ISR 3mder

o WA

“%W@ﬁ‘ﬁ‘@l%ﬁ'ﬁ%‘él SRR, ToE AGAErT SR
“TTS TR ROGRTE T STe”
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HT MCZMA il 2. 06/10/2022 oirear Ty Wielier STt HAE SN Frerell 3.

Al Member Organization

No.

. Secretary, Environment Department, State of | Environment & Climate

' Maharashtra Change Dept
Principal Chief Conservator of Forest,

ii ; Forest Department
Maharashtra

Dr. Mhaesh Shindikar, Expert Member, .

i Representative of MCZMA
MCZMA

. Municipal Commissioner, Mira Bhayander | Mira Bhaj!ander Municipal

iv
Municipal Corporation (MBMC) Corporation

MCZMA Jrisheier . 07/10/2022 sfrear Sk qarr 3eqwenst f&. 10/10/2022 Tsiy
eedr dohr giiged & 11/10/2022 Jshear wead Feiffia o 3m. Fexd sfigeaor

FEIRATcIhEStT 6 (a) Hefiel T & Wolel JoAT0T 318,

‘MBMC to provide details as to whether the construction has been carried out in
CRZ area, as per approved CZMP. 1991 and date on which the construction is started on

the site.”

el TAIROT ST eI Iqaet A7 FRieardr SR el FAegisea Afgdr &

ST TEETT W T W Ol A I

to provide detail whether tion is
CRZ area, as per approved CZMP, 1991.

+ chg rgereAr 1991 3T Fe CZMP o1 =hRM & 9MEeT 93 %.TPB  2004/Mira
Bhayandar/UD-12, f&. 30 S, 2005 Jsfiear waeay fBRT #€ex AgeleRuodg §e-

ha carried out i

2005 HEX UTee FTiel Mg, Wl Hexed AT SRIT WeX FAT 3.

M.C. (Le) 202211
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MIRA BHAINDAR MUNICIPAL CORPORATION

BT © el ReTe wow, ... T I, T,
e (@), a1 R ami- ¥eg o, \%
TEET: 02228121455 Email ID : tp@mbme.gov.in T
ST, %. F/AT/Y 2.03%7 /2000 ~ 20243 frgia:_&7(99/ 2022

¢  Helsr A = 13.17/02/2022 ISR garer=n Hed 33« MCZMA S&% %.152

f&.22/02/2021 AEA 3FHeAIH 04 R HE el IF. o YT FAL- “As per the

Googile Earth super imposed maps, the main building of Seven Eleven Hotel on

= S.No. 67 pt. and 81 pt. is not located on the mangrove forest. However some of

the facilities like sports club, recreation ground, Lawn etc. Are being constructed on

the reclaimed mangrove forest and water body.”

IO S AT PR HIGE AT HeA-1991 = FS CZMP =T FHIRITHR

WﬁmmmmﬁmeRz s 1991 =T 7w CzvP ||

PRSP e

"FER, WH.678., T 81Y., (RN SiFEr FoR Y@iHAT sy O Jem) AT

améﬁi@%_ﬁgﬁa 8 T e PR S ST IR SRR

%?l?rﬂ?‘r "o CRZ wet-1991 mmnaﬁvﬂ@a%mwﬁmmﬁm

—— TIEX FId 3.

fawamefisr wedrara Ager (RECREATION GROUND) & #rag (LAWN) g g9y (PATH-
WAﬂmmwammCZMPmmmﬁmmmﬁm

- . 1 A ARG TG SO I3, RvaiRe SReader SRR S i aeoh S
3racr, (RECREATION GROUND) @ arad (LAWN) @ wguel (PATH-WAY) & Siuss waseh
BT AR 3o, AT, mmﬁmmm@:w
fRgeee Jmer.

T w R 111012022 i Sodiedter gfagcdidiciier F[eT . 6 (b) ey Wl gAY
T 3.

“NCSCM to provide a report on re-examination of the High Tide Line delineated in
the approved CZMP. 2001 pertaining to site of starred hotel/club house, NCSCM to also
provide details with superimposition of the project layout with survey numbers on Approved
CZMP, 1991 and 2011.” t

MC. {6} 202211
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e MEIMC to provide the date on which the construction is started on site.

¢ T STe ARt doie . 26504, 266/2,3,56 @ 267/3 A TR IR
3TERT SIS FHIOTRTAT HAlglehc GI@el RAGUIRI Heeia fahris el A1 Hrafe™E dey
PeledT FEATETSAT FN @S &7 10090.00 whafl. SHAR 0.2 Te SFER T + 2
Holol TR 1145.92 <l &¥Fedar 93 &, FA9N=/4217/2007-08, . 16/02/2008
AT TEEeEl ol 3R, desiak AL Seariasn, st Jwse 09/04/2008 e
FFT A 7 PERT S am. TR el e AR WIS SO
Il Flst-AaeR AMer Wk, 266/1 T 6, 26524, 267/2,3 U SRS @S &
18660.00 WAL &EHYAT 0.33 Teg AR FHHE + TP + 1 AT TN 3659.75
Tl SIS . AIAR/3308/2015-16, . 19/11/2015 34 YUH_SIERAE,_GRarTair
FIET SRR e Vgt PR el 3.

i e

¢ IRET 191172015 sfrear s il Raeeiide e %. 10 @R “FoR

gy e el S bl o == m—

.

@iAT e E?IRT-TET AR S SOy gt $ediRay 38RT SiuEE
WOAT IF 7, I e Al AREEETST e S Sl JHT o Sar
SARS st ot Fole 3T WX a1 HeR S WoalIR MR, 3. Srud, ool
3fvz sofent I S5 FTNeAX/2640/2022-23, & 14/10/2022 Jsieam qaeadr f=ron
hell AT, HEEATRT AT FRIGIE O AR W e e e
SiUHH g Hedredqr WiRad Riweea @ amﬁmmﬁ?-r a‘ﬁ’m@m :-Hﬁﬁﬁ e

M.C. {Le) 202211
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MIRA BHAINDAR MUNICIPAL CORPORATION
e « Tl Ry o, ... e e, wai, g
et (qd), @1 f 5™t - vo g gou. \\%
TGN 022-28121455 Email ID : tp@mbme.gov.in R,
TGN [T
ST %. FRIAR/AY 2.0.357/2022 - 2023 Rz (982022

B #Eex FeeRuifde e AlseR YT T, 81(265)/2,4, 67(266)/1 & 6, T
52(267)/123maﬁ?h?ham€mﬁmﬂmmaaeﬁ AT Feelol, § 5o} A= ar@er
HeledT AL 3TT AT MR %, 35/2021 =T I f&. 29/09/2022 2 Tl aiRer
FeledT IEARTER Wl yaoT oty Rrer 3,

i) HERISE AR=TTRETeT - 13/4f2018@sn€rqaﬁmmﬁam

ii) Steifger IR Prayer Clause B TR AT #Ruad A9 3.

nu)ﬂﬂmmﬁa#rDCRmharﬁmw@mwozFSI"aTﬁaaTamfr%rafﬂm,

mmrqmamwmwozﬂﬁwmmmm.

X v @R o o golad giced WLiAL, i AT wafew e A9
. BT Aeomsh, T R A . 1812012022 3o il arEe S M. WX

o i R R A 3 s B iy

IR e fe 17/10/2022 it 7, aﬁmmﬁmmmm_ﬁ‘c {

TR . 352021 F T 2010675025 Saiiear Tl R Rad smea™ e @ 2

_m?a-érai"s: QﬁWMmmmmmaﬁmﬁmmm

( g,
YT TUT RIEH
PRT anex FerERITRET

MC. (e} 202211

ST STTEEIY & ARBTR, e T ATET SR
TS WAEIR TRRATEIAT ST
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MIRA BHAINDAR MUNICIPAL CORPORATION

e W Ry s, WREAT TSI, AT, <)
Frerre (7o), an. R st - vo g 300,
AT 022-28121455 Email ID : tp@mbme.gov.in

AT R

TARGET ST FEh

a0 m/iqgm@aa() 2049- 208K fei:0<[02] Ao

%

TS ARY TR sUaeaYsT rferehyor (MCZMA)
15 a1 Feren, 7l Hsfaeddes Mo,
FHACH, HIS-32.

faw - Aagw g mm. 265/24. _266/1.2.3.456.
267/1.2,3(=11)  81/2,4,67/1.2.3.456 T 52/1.2 3(afa=)
AT AT et SasT Feolg BET=aT EIBEALICIC R
National Green Tribunal Pune Original Application No.
76/2022 (IA No. 107/2022 and IA No. 139/2022)
Mr. Irba Mashnaji Konapure & Ors V/S Union of India
& ors.
e - 1. A mmammm,m
U MCZMA IRssier f&. 06/10/2022 IR 93
94 % OA-2022/CR-3/TC-4 3=ad=ar u=Tear
3T 12.10/10/2022 ST ey dodny gfoge.
b 2. Minutes of 1° meeting of joint committee held on
10™ October, 2022
3. & FHeR@T AN WRE, MCZMA i X
IR T FATA2934/2022-23 R.04/11/2022
4. Wdlel® Environment 3z d@rdr & MS, MCZMA
I 9T .0A2022/CR 3/TC-4 74.31/01/2024

ele,

fvaifFa veolr &.10/10/2022 =t Sl Joint Committee =37 gfgear
%ﬁﬁgﬁwmmaﬁ.maﬁwmﬂasﬁe@m e Foarear
Wﬂ@ﬁmmmﬁaﬁﬁawmsmmaﬁmmw
FICH M. TR T Ty 3.1 ALY AT g Rafdrger Remaare

2024-BK(Le}-1

* SRy ST T SR, FA WRLTEET Sweng”
“STTToe WETETe SR eEET SR
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yearEs gRa oag qoT Aidesrer ISt $.76/2022 T4AT S 1.05/02/2024 it
ST JSHed ¥e¥ gl awitera afFamed oo e wameieed a4
sirelr 3raar 18.30/10/2018 =ar fashre waeeh #ed Fafdier g @§ sk AR
AR el 3Wed HeX WaAEEaR FUNid 3gard HeX FOUNEd HX
Johwey  WEy R 3R e T HGY WO Jeledr &
. FUI/=1X/4839/2018-19  7&.30/10/2018 3iead=AT IR 3idcildhel &al “feafdier
ga” w1ér FSll Rear Ryer A9 am.

T AT UON SiUHH WaERET w. FJAa/A/4839/2018-19  .30/10/2018
Iy fededr WamEAed “Faffiar Yo 8 5ok FARGRS! &% ekl el
Y. FIAT AOUTE ARAES WX, Wad Fod HEHAS AR Fermd ud

(AT. AFT TAT YA WY, T AIAA.)

2024-BK{Le)-1
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Annexure 15

.q*\ﬁ"éj
TEqe § a farwmT ‘3
O/o Principal Chief Conservator of Forests (HoFF), Maharashtra State
Phone - 0712-2549563 T = a9iE s (Hﬂﬁﬁa‘), HERTEE W9
E-mail - pccfwingp@mahaforest.gov.in Principal Chief Conservator of Forests (Wildlife), Maharashtra State
Website - www.mahaforest.gov.in «“Van Bhavan”3™ Floor, Ramgiri Road, Civil Lincs, Nagpur 440 001

TR ST X3 (R) AT A5 R 8 /033X, Kl R4/0/R0%%

fd,
YT G, TETeRoT o,
{99 Before the National Green Tribunal Western Zone Bench, Pune, O.A. No. 76/2022
(WZ) IA. No. 107/2022 (WZ) & 1.A.No. 139/2022 (WZ).

deat- 2) U e oTaTg =T, uiRe uRe, ot I i 23/0%/R0%R Usie TR,
Q) 3R T T SIS, Higea hel, YoS Ard Herd U oh. Hel-3/5THI/
2344/ R033-R¥, T&HIH 23/20/R0%3.
3) T FRTETTE U5 5. Hel-3(R)/AT/TR/A5H.22/3 4, . 0%/23/2033.
¥) AT TS U5 . He-33()/aS/AR/H.56.223/ ¥ 3¥0, {3 03/03/30%.
1) STTX T T SFTETeTeh, higesar ohel, Hars I 0 oh. T . HeT-3/STHA/
YU E/ R0%3-¥, f&HTH Qu/03/R0%.

TR TorsRIifeRel WeRtuT WISt TR, . . ST AT M/s Seven Eleven Club pIci]

| Sorea ST STTRTHTIT e ST TEX HehRUT SURIRT HEH-2 SR HI. I &I

FATE =TT, USaT ORe, qor At it 23/0%/R03R TS SR IR shedlR ST

qie qateRuT, o T SRRRe, WeRTg 159, AR , T WiEe WEFR difetehT

MCZMA e} et it T hefl 3G, e T el STRe STe o
SRS ¥ SSTSATY 3T WG FHLOFTBRICT eIt sheted Bicl.

3¢/0¢/3033 AT EIOTR ST, T e SFEReTh (S acT ) TERTE T Aol Tl
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TSI TSt TR dTelen, fS7eat 3ro7 4eiiet & 2¢/o¢/R033 TSt iHd el &5
QR AT, T T SEE (e T9E) TeRTE ST Al adiH 0T U H8T
IR, SiTea e, Yas Al Tid: SURYA g SIoT-aT HRIamR Eed a1 S
3TERTel ShYUATE heaTavaTd STTeret Bldl.

ST, TR THTOT Qe T [k 2¢/0¢ /R0R3 T 0¢/oR/0% TS &1 UTevil
3 feish ol/oR/RoR¥ Uil SHToTedT THAHIT THY UG STEaler Wietier SHIT 41
PRI TR THeledl 3T, (A FETHI)

1. On verification of mangrove maps provided by Maharashtra Remote Sensing
Application Centre (MRSAC) using satellite data of the year 2005, it is found that
no mangroves in Survey Numbers 52 and 67 but a little patch of mangroves in North

Eastern side of Survey Number 81.

2. M/s. Seven Eleven Club has ‘L’ Shaped main building with Car porch situated at
North East corner within the Survey Numbers 67 & 81. The main ‘L’ shaped
building which is located in the survey numbers 67 and 81 does not fall on
mangroves and the North East corner of the main building is approximately at a
distance of 51m from the mangroves as per MRSAC maps of 2005. The main ‘L’
shaped building is neither in mangroves nor in Buffer zone of mangroves. However,
the car porch on North East corner side adjoining the main L’ shaped building is
at a distance of 46.3 m away from the boundary of mangroves as per MRSAC maps

of 2005

3. On the day of site verification no Mangroves are seen in the three survey no. 52,67

& 81.

4. The said area in Sr. No 52, 67 and 81 is not in the possession of Forest department

and is neither notified as Reserved Forest nor as Protected Forest.

. T 2R e e, TiREs gRes, U g A /0%/0%R ST
SR ST TS ST Aee TSl AT T gRE oS e, TRe
qﬁ%ﬂ,gﬁ@ﬁwwﬁﬁﬁméﬁwmmﬁwaﬁﬁﬁmaﬁmwmﬁ
ST ST STEaTel TSY U 3 31O WA HE STUReTs (3 9 W), HERT T4
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T FE IaT AR Geusiid e, Tifec 9 o JEie HRIaTE I ATTeTehe HIRY huad
I TR,
TETA: - FRICTHTOL.

(RfEw )
YT = TEIE
RN T

‘\,}&ﬁﬁﬁ - T T SR (S Sl ), FERTS, 9, Fi1 Hiigdd 9.
et - SRR, FRT-9TEeY HETTRUTICTeR! AT Hlfed i ST,
AT : ST ST e TR, SHiRa e, T I e o SATerweeh e ST,
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—
Office of the Additional Principal Chief Conservator of Forests, Mangrove Cell, Mumbai
302, Wakefield House, 3 Floor, Ballard Estate, Above Britannia & Co. Restaurant,

Fort, Mumbai-400 001.
Ph: 022-2694984 / 85, Email: cefmmumbai@gmail.com / defmangrovecell@gmail.com.

 Outward. No/Desk-3/Land/ 24 ST /2023-24,
Fort, Mumbai. Date: 15—/03/2024.
To,
The Principal Chief Conservator of Forest (Wild Life),
Maharashtra State, Nagpur.

Sub: - Before the National Green Tribunal Western Zone Bench, Pune
Original Application No. 76/2022 (WZ) IA. No. 107/2022 (WZ) & IA.
No 139/2022 (WZ)

Ref.1: - 1.Hon’ble NGT order dated 19.9.2022 in the subject matter
2. This office letter No. Desk-3/Land/1255/2023-24, Date 19/10/2023
3. MCZMA office letter No. OA 2022/ CR 3/ TC-4 dt 31.01.2024

With respect to the Hon'ble National Green Tribunal, Western Bench, Pune order dated
19.09.2022 the MCZMA had organized a joint meeting on 05/02/2024 at 11.00 am in the office of
Principal Secretary, Environment & Climate Change, 217,2% Floor, Annexe Building, Mantralaya,

Mumbai vide their letter under ref 3 cited.

During the discussions in the said meeting, the Forest Department was asked to submit a
specific report on Mangrove violations if any in Survey Numbers 52, 67 and 81 in Navghar

Village, Mira Bhayander, District Thane.

The undersigned along with Divisional Forest Officer, Mumbai Mangrove Conservation
Unit, Surveyor and other field staff visited the site again on 08/02/2024 and took GPS readings of
the extreme North East corner points of M/s. Seven Eleven Club main building and adjoining Car
porch.
On verification of available records in Mangrove Cell and as per the findings during the
site inspection, I hereby submitting the following revised report:
I. On verification of mangrove maps provided by Maharashtra Remote Sensing
Application Centre (MRSAC) using satellite data of the year 2005, it is found that no
mangroves in Survey Numbers 52 and 67 but a little patch of mangroves in North

Eastern side of Survey Number 81.

Mp}_':‘i.«
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M/s. Seven Eleven Club has ‘L’ Shaped main building with Car porch situated at North

2

East corner within the Survey Numbers 67 & 81. The main “L’ shaped building which
is located in the survey numbers 67 and 81 does not fall on mangroves and the North
East corner of the main building is approximately at a distance of 51m from the
mangroves as per MRSAC maps of 2005. The main ‘L. shaped building is neither in
mangroves nor in Buffer zone of mangroves. However, the car porch on North East
corner side adjoining the main ‘L’ shaped building is at a distance of 46.3 m away from

the boundary of mangroves as per MRSAC maps of 2005

3. On the day of site verification, no mangroves are seen in the above three Sr. no.s 52, 67

and 81.

4. The said area in Sr. No 52, 67 and 81 is not in the possession of Forest department and

is neither notified as Reserved Forest nor as Protected Forest.

Hence it is requested that the above information may please be forwarded to the Principal

Secretary, Environment & Climate Change for necessary actions.

Rao
(S.V. Ramarao) - I8 ]3 I 2-11

Add. Principle Chief Conservator of Forests
Mangrove Cell, Mumbai.
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